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tRRRR/ORIGINAL-APPLIcATION NO. 430 of 1990 

DATE .OF ORDER: lUth July, 1990. 

BENEEN: 

Mr. P.Rama Sekhar 
	 APPLICANT(S) 

vs. 

The Divisional Railway Manager, 	 RESPONDENT(S) 
and others 

FOR APPLICANT(S): Mr. V.Rama Rae, Advocate 

FOR RESPON'DENT(S):Mr. N.R,Devaraj, SC for Railways 

CORAN: Hon'ble Snrj 8.N.Jayasiniria,. Vice Chairman 
Hon'ble Snri D.Surya Rao, member (JudI.) 

Whether Reporters of local papers may.be  
allowed to see the Judgment? 

To be referred to the Reporter or not? 

Whether their Lordshipsi  wish to see the 	9\..o 
fair copy of the Judgmeht? 

Whether iteds to be èirculated to 	/D 
other l3enchlof the TribuhalT; 

S. Remarks of Vice-Ct%ainran on columns 
1,2,4 (to be submitted to Hon'ble Vice-
Chairman where e is not on the !ench) 
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S ORIGINAL APPLICATION NO.430 OF 1990 

C 

JUDGMENT or THE DIVISION BENCH DELIVERED BY THE HON'SLE 
SHRI B.N.JAYASIMHA, VICE CHAsIRMAN 

The applicant herein is a Rest Giving Assistant 

Station Master, South CentralRailway, Rajampet, Cuddapah 

district. He questions the order issued bythe 4th res-

pondent in his proceedings dated 19.5.1990 under which 

the applicant has been directed to leave his present 

permarnt position and to work as leave reserve ASPi for 

three stations viz., RJP, HAQ and PElT according to the 

ladder poliby. 

2. 	We have heard the learned counsel for the applicant, 

Snri V.Rama Rao and the learned Standing counsel for the 

respondents, Shri N.R.Devaraj, SC for Railways. Shri Davaraj 

has placed before us a letter dated 31.5.1990 addressed by 

the Divisional Railway Manager to all the SSs/SMs/TTs of 

Guntakal Division of South Central Railway, which reads as 

follows:- 

"The orders contained in para-2 of the letter 

referred to above need Cot be implemented now 

and the position existing prior to the issue 

of the above instructions may be maintained. 

The ladder system will be given effect to 

at the time of periodical trans?ers and till 

such time periodical transrers are ordered, 

the existing arrangwents may continue." 



LI 
I 

3. 	In the circumstances, the impugned orders are not 
S 

being implemented pursuant to the above iatter. Hence, 

no relief is required to be given in the present applica—

tion. The application is dismissed as having become 

infructuous. No costs. 

(Dictated in the open Court). 

(e. N. JA VA SIIIHA ) 
Vice Chairman 

9—. fl 
(D. SLJRYA RAG 
Member(Judl. 

Dated: 10th July, 1990. 

I 	
DEPUTY REGISTRAR  

To 

1, Divisional Railway Manager, South Central Railway,Quntaical. 
5dnior Divisional Railwa; Personnel. Dff'icer,South Central Railway, 
Guntakal, 

Senior Divisional Operatin9 Superintendent, S.C.Railway,Guntakai. 
Station Superintendent, S.L.Railway,Rajampet, Cuddapah District. 

5, The Sacretary4nk xflxkRta 	and Chairman(union of India), 
Ministry of Railways, Rail Bhawan,Neu Delhi. 
One copy to Mr.1 \i.Rama.Rao,Advqcate,3...5..779, 14th Street, 
Himayatnagar,Hyderabad...53g 
One copy to Mr.N.R.Devraj,SC for Railways, CMI, Hyderabad, 

B. One spare copy. 
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THE HON'BLE MRJ3.N.JAYA5IMHAV.C; 

AND 	H 
THE HDN'BLE MR.O.SURYA RADflEMBER(JUDL.. 

nNO 
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IJRDER / JUDGMENT 

:1.A./R.A./C.M./No. 	 in 

T.A.NO 	 • • 	 w.P•w0. 

O.ANo. 	j 
- 	Admitted and Interim directions IssuSd. 

Allowed. 

Oismisso for de?ault. 	 • 

• 	 Dismissed as wjthdrawn. 

0jsmjssd. 

Disposed of with direction. 

• 	M.A.ordered/Rejected. 

No order as to coats. 
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